TRANSPORT DEPARTMENT
NOTIFICATION
o Delhy, the 30th fune, 201}

74.—In exercise of the powers conferred by clause (2) of sub-sect.
r Vehicles Act, 1988 (39 of 1988), read with notification N
istry of Road Transport and Highways, Govemment of [ndia, anc &

clm}ggﬂ_{ﬂlgﬁggg}x}e (2ofrule |1 of Central Motor Vehicle Rules, 1989, the Lt. Governor of the Nationa! C::
of Delhi hereby orders that Institutio

ns will be authorized by the Govermnment of National Capital Ternitory of
purpose of issuance of Certificate of possession of adequate knowledge and understanding of the matters ref—=t 0@
sub-rule £ of rule 11 of{_:cﬁﬁ'%r R_?_iuﬂtiﬁVéh_ic'llé'Rﬁfes', 1989,
~ Thesaid authorisation shall remain valid subject to the fulfilling of following conditions:
(0 Any institution registered as Educational Society/NGO with the appropriate legal authonity can apply
(i) The institution should have experience of five Y€ars in running a motor driving training school.
(i)  The institution should have experience of five years in road safety refresher fraining course,
(iv) Must be a clean record holder since inception. There m
Motor Vehicle Act 1988, and Rules against the institute.
(v} Annual financial turnover of the institution should
for the last financial year,

(vi) The institution should have the facili

ust not be any case of violation of provisions of
be Rs 25 lakh for last three consecutive years or 50 lakh

ty 1o conduct skill tests with the help of computer fsoftware system

having suffcient question bank relating to syllabus of preliminary skill test approved by Transpont Department.
The leamner's license evaluation software of the mstilution should be cross-checked by MLO/Inspector of
the Transport Department for correctness and Fidelity

(vil) Thecomputer system should further have security features like scan of photo, biometrics and finger print of

the appticant and facility to maintain the record of each test paper along with the starting and end fime of

test,

{viii) The institution should submit the details of si
The authorized signatory should be a person

{ix) Themstitution will be subject to insp
Department, or any other official d
Territory of Delhi

enatory authprized by them to issue certificate as prescribed
having degree in automobile/mechanical engineering

ection by the designated [nspectors of concerned Zone of the Transport
uly authorized by Transport Department, Government of National Capital

{(x}  Theinstitation should have proper arrangement for 'CTV Cameras instalied in the test room with fucility to
maintain the recording for at least seven days and u.cess provided to the Transport Department including
the MLO office with static [P address through internct

() At least 5000 certificates issied by the institution should have been evahiated and
Inspector of the Transport Department.

(xi)  Application for authorization will be made in the
Capital Territory of Delhi.

(i) - The institution will submit daily online report of each
National Capital Territory of Delhi. All MLOs will be
the certificate issued by the institute,

(xv) Test venues will be inspected by the concerned Zonal
each zone,

cross-checked by MLO/
proforma prescribed by the Transport Department, National

Learning License test to the Transpont Department,
provided with password to verify the genuineness of

MLO Only one such venue will be authorized for

(xv) Transport Department may appoint independent auditor 1o check
institution and on the basis of report if any discrepancy observed, r

(o) Authorization will be subject to Motor Vehicle Act and Rule fr
time-to-time

the integrity of test conducted by the
ecognition may be revoked at any time,

amed thereunder and DMVR, 1993 as amended

This notification supersedes the earlier notification No, £ 1903 1)/Tpu/Sectt/09/488 dated | 7th July, 2009

By Orderand m the Name of the Lieutenant Governor
of the National Capital Temitoy of Delhi,
REKVERMA, Pr. Secy-cum-Commussioner
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F, No. 23(127)/2007/Tpt. /Ops/46.
Section 96 read with clause (4 1) of Section 2
of National Capital Territory of Delhi after p
§th December, 2010 and after passing f thi

TRANSPORT DEPARTMENT
NOTIFICATION

Delhi, the 9th May, 201 |

—In exercise of the powers conferred by clause (xxviii) of sub-sectior = =+
and Section 212 of the Motor Vehicles Act, 1988 (59 of | 988), the Lt. Gove—
rior publication of the amendments in the Delhi Motor Vehicles Rules, 199-
rty days since then for taking into consideration any objections and suggestor:

is pleased to amend the rules as follows, namely - —

RULES :

1. Short title and commencement .—( | ) These rules may be called the Dethi Motor Vehicles {Amendment) Rules
2011,

2. Amendment of rule 2.—In the Delhi Motor Vehicles Rules, 1993 (hereinafter referred to as
in clause (t) of sub-rule (1) of rule 2, for the words “tourist guide" | the words ©

substituted.

(2) They shall come into force on the date of their publication in the Dethi Gazete.

“the principal rules™)
tourist transport operator” shall be

3 @ﬂ'ﬂ‘-}}'glpe,!ll of rule 81. —In the principal rules, inrule 3 l,—

@)

(b)

(&)
(d)

(e}

namely —

in sub-rule (1), for clause (ii), the following ciau:se shall be substituted, namely -—

“tii) The licence issued in Form LTO shall be valid for a period of 5 years in the first instance and shall be
renewable every five years thereafter”

in sub-rule (2), for the words “two thousand rupees” occurring at the end, the words “five thousand
rupees”, shall be substituted;

sub-rule (12) shall be deleted
for clause (d) of sub-rule 14, the following clause shall be substituted, namely :

*(d) The licensee shall possess and maintain fully furnished office with adequate staff to attend to the needs of
the customers and to look after their luggage and shall maintain records containing complete particulars
regarding names and addresses of the tourists, and the fare collected from each of a group of travellers, the
particulars of journeys and ‘the particulars of contract carriage for the journey and shall furnish to the
licensing authority who issued the licence, 2 monthly returri based on the information available with them,”

for clause (h} of sub-rule (14), the following clause shall be substituted, namely  —

“(h) The licensee shall undertake to maintain an officer under the charge of a full time member who should
be in a position to give accurate and up to date information,”

4. Substitution of form TTO . —In the principal rules, for the form TTO, the following form shali be substituted,




[Part [V] DELHI GAZETTE : EXTRAORDINARY 5
“FORMT.T.O.
[See rule 81 of Delhi Motor Vehicles Rules, 1993|
APPLICATION FOR A LICENCE AS TRAVEL AGENT/TOUR
OPERATOR/EXCURSION AGENT/TOURIST TRANSPORT OPERATOR ETC.
To
The Licensing Authority (Tourism),
Tourism Department,
Government of N.C.T. of Delhi
SirMadam,
I'hereby apply for the licence ofa Tour Operator/Travel Agent/Excursion Agent/Tourist Transport Operator, as per
rules 2(t) and 81 of the Delhi Motor Vehicle Rules, 1993,

for which I hereby tender registration fee of Rs. 5,000 and Security
Deposit of Rs. 10000, as prescribed under the same. ' '

The particulars required for the purpose are given hereunder - —
|- Name ofthe person/firm with address(es)

3. Whether the firm is proprietor/parmership/Private
in support) '

4. Month and date when the firm was registered (with documentary proof)
5. Financial Status (please attach latest Balance Sheet and PrOfit & LOSS A/E) . ocovevrvveecseesesooo

6. Name(s) of the Director(s)/Partmer(s) etc,

Details of interests, if any, in any other business of the Director( s)/ Partner (s), €t¢ ...

8. Name ofthe bankers
(i) Pan Card No

12. Particulars of foreign firms with complete address and details (applicable in case of joini venture with foreign
COMPAIEE) s
13 In

case of any tie-up with airlines/carriers, Registration Mo and date (with trus copy attached )

. Parking spacs available/
ElC.},

[6bo D&~ 2. %\V | i

propused w be used (applicable anly for excursion agenis/tourise rransport operators
by




DELHI GAZETTE : EXTRAORDINARY

[Parti\
I hereby declare that to the best of my knowledge and belief, the particulars given above are true and corrsct and
I undertake to abide fully by the terms and conditions of the licence.
Yours. faithfully,

(SIGNATURE OF THE APPLICANT/
DIRECTOR/PARTNER, ETC WITH SEAL)"

5. Insertion of form LTO .

[n the principal rules, after form TTO, and befare form PSU (A), the following form L TO
shall be inserted, namely . —

“FORM L.T.0.
|See rule 81 of Deihi Motor Vehicles Rules, 1993]
TOURISM DEPARTMENT, GOVERNMENT OF NCT OF DELH]

LICENCF,
(NON-TRANSFERABLE)
In pursuance of the provision of rule §! cfﬁeﬁ{i Motor ﬁeﬁicles Rules, 1993, as amended up (o date, this licence
is granted to Sh./Smt/ Kumari/ .. bbb L ba e 480144 e 1o AR e BE
S et nsnnrnsasns e s @ issiestrsrens oo ceni e Tour Operator Travel
Agent/Tolrist Transport Operator/ Excursion Agent. This licence is valid from... ... S
BBt i i e (unless suspended or revoked earlier) and subject to the conditions
laid down by Government of NCT of Delhi from time to time.
Licence MNo.
Date 0f Tssug s
LICENSING AUTHORITY
Tourism Department, Government of NCT of Delhi
Official Seal”

By Order and in the Name of the
Lt. Governor of the National Capital Territory of Dethi,

R.K. VERMA, Pr. Secy.-cum -Commissioner

Primut_by the Manager, Government of India Press, Ring Raad, Mayapuri, N
and Published by the Controller of Publications, Delhi-110054

2w DC|-hI-- 110064
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DELHI GAZETTE : EXTRAORDINARY

[Pagt IV

TRANSPORT DEPARTMENT
NOTIFICATION
Delhi, the 20th April, 2011

No. F. 19(95)/T pt./Sectt./2010/04.—Whereas, it has
hesn observed that emergency vehicles such as Fire Brigade
vehicles, Ambulances, Police Patrol Vans and vehicles of
Transport Department, Government of NCT of Delhi are
not heing provided free passage by other categories of
motar vehicles while these emergeney vehicles are being
driven to prevent damage to the public or to attend to any
emergency situation(s).

Whereas it is imperative for these emergency vehicles
to reach their destination in time in the interest of public
order, safety and security and to ensure free passage to
thesé smergency vehicles.

Therefore, in exercise of the powers conferred by
Section 115 read with clause (4 1) of Section 2 of the Motor
Vehicles Act. 1988 (39 of 1988), the Lieutenant Governor of

the National Capital Territory of Delh:. on being satisfied
that it is necessary to ensure the uninterrupted movement
of Emergency Vehicles such as Ambulances. Fire Engines,
Police Patrol Vans and vehicles of Transport Department,
Government of NCT of Delhi and in the interest of safety of
the general public in Delhi/New Delhi areas, does hereby,
order that the ekireme right lane on roads having three or
more lanes will be used by emergency vehicles like Fire
Brigades, Ambulances, PCR Vans or vehicles of Transport
Department, Governrnent of NCT of Delhi while they ars
attending emergencies. These emergency vehicles when
using the extreme right hand lanes in emergency indicated
by a siren and flashing of lights will have tie overriding
right of way. All other categories of vehicles will vacatethe
extreme right lane by moving to the lefi of the road/street.

This ﬁotiﬁcation shall be valid till March 31, 2012.

By Order and in the Name of the Lieutenant Governor
of the National Capital Territory of Delhi,

R. K. VERMA, Pr. Secy -cum-Commissioner

Pruu:dl by the Manager, Government of uldu\ Press, Ring Rowud, Mayapuri, Mew [elhu- [ 10064

and  Published by the Controble:

of Pubhcations, Dethi-| (M4



wfrre frerm

Fferger
feeedt; 20 379, 2011

4. W 19( 95 ) /aftaga/ata. /2010/04,—S&fE
T 3@ T T e w9 B e awd
T, TfE W a9 aen e weR $ ofwe faum
& Tl 1 UH GHE O 3 AR A R st
T w1 T I1 R ey feafa woaR & fog
T T AR E @ 9 WER 3 N g 7 gl T
T W |

iR FafF T SIS ST 1 S S,
AT T W FT FHi 3@ gL 3T ARA B A T |
TG T TE SEVTF Bl ¢ SR IR e T 4 o
wffeea frar o1 avavT= @ |

e, W2t 3 fafram, 1988 (1988 #139) Fi
U 2 & WS (41) F WY 9ieT 910 115 5N W8T wiw
T T4 FT Y T TSUAT &5 Rwel & SHeETs ¢
FEvEE g 2wy, vEr 3o, g T o
a1 et TR F wiEed fFum & Aaeei a &
Iy AT gfvew fear s oaifee qen e AR
femett 83 § Wt fodl 9w @ 7R 399 ow aRy
2% % for o wgel T die m arfus o € 39 wen 3l
o TR T, weeiE, WiEie o4F, faeel 9w & uftee
fgar & aEd I AuEEEH ardl gH SIEse
feoifd TS % WA WA F S | F HAEHEAT T
o9 EWEE I T4 T IMUEHEeT T UHeH
AT FH T F YA FHO @ ST T F] TGN FEER
M E I E @ AR ST § A i e
UEHEH ZET 519 @] UK B! &L 8T |

7% ST 31 9, 2012 7% 39 3R |

T T o5 Keeh WER &
TGS F LW G d2 9 AW W,
AR %, TH, 9 WhEa @ AGH

\ o.'c.'.';i-.fi"

L]

g
v

g%f a

o



